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Q.1.No.397 of 2000 

order  dated 12 . J20 . 

sri Sntoth Iurnar Rana,a candidate for the post 

of Extra Iertrnenta1 Branch Postmaster of Baniaal Branch 

Post Office,has filed this Original Application under Sec0  

19 of the Administrative Tribunals Act,1985 seeking a 

direction to be issued to the Resjondent N00 2 to annul 

the appointment of Res.No.3 and thereafter,to apont 

the ap1icant in the post of lIBPM of Baniapal iranch Post 

o ffice0  

Facts of this case are that the aio1icatjons 

were invited from the intending candi.ates frtbe post 

of Extra t)eoartmental Branch Post Master of ni.1 Post 

Office;which was reserved in the first instance for ST 

category of cani1ate failinç which the selection was to 

be made from out of OEC failing which SC;faiiing whi&A the 

post will be treated as unreserved.This notification was 

issued on 11.5.19190 in response to which,a!icant hd 

submitted his cndjdature.I-iis grievance is that he 

oossessed all the requisite qualifications for the 

post and accoraing to nim he is more meritoriou.s from 

amongst the candidates before the selection 13oard0  

Llis case is that he could not have been out second to any 

one, he,ti-erefore, submIts that his non-selection was an 

arijtrary action onthe part of the Resonent No.2 and the 

same requires judicial Intervention. 
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Resondents have rebutted the zlleqations 

levelled by the Apijcnt stating that all total 18 

4 	 candidates resonded to the 170t1fjetj 	and the case 

of each and every cndi'ate was scrutinised in terms 

of the produre rescried for this purpose and to 

substantiate their averments;they have also produced 

nefore us the checkjjst in which the candidature of 

ech and every Canid:tes have been axanined indicating 

their community 	to wriicli they belongthe date of 

birth ,marks obtainet in :c exain landed rope rty 

possessed,income of the candidates etc After evaluating 

the community'ise distribution of the cndidates,they 

first found that there was no three eligible candjdtes 

available either from ST or OSC or SC category anil. therefore, 

decided to select candidates under the general ctegory 

nd considered three caridj,dates in terms of the marks obtained 

by thei in hsc Exn 	and these tLre candi dates were: 

1. Jgannath Swain (sEEc) 	: 33•85 
2 S.IçRar (OBO) 	 * 37.28 ,34 
3 Anirukia Saoo(SEr3c) 	: 4005% 

Ater verifying t3ocumerts andother antic!dents in respect 

of t-  ese three 	ndidtes,pojrtjnc authority found Shri 

Anirudha Sahoc as most snerjtcrjous candiate and decided to 

aoint him to the pot.It is also to be noted here that 

in the office not(-;- it has been ment,ionesi.3 that a com,jajnt 

has been receivedag.iint shri 	ana alleging his 

involment in Crl.case(icc b.505/199e) and has been released 

on bail and that the Case was at that time endjng before 

the learned Sub )iVisiona1 JuOicial 4agistrate, Jajpu r.On 
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enquiry they also founi1 out that neither shri Jaqannath 

nor Anirudha belong 	to OBC category Hence the selection 

was me to the ost from amongst the OC ctegoryhavjng 

$ 
reC17-Ird to the &ove f icts and ci rcurnst;nces of the case, 

!io not see any infirmity in the roess of selection 

tLer?fore, we see no merit in this O.A.;which is 

ccording1y rejecte1 0  costs 

I 
'icial) 	 e Chur',an 


